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Institute of Liver and Bilary Sciences

Chief Minister: Sir, I am very sorry to hear some of our honourable

Members used words which should not be used.



I think that

would be a good idea. We just do that so that they know
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GOVERNMENT OF NCT OF DELHI

REVENUE DEPARTMENT: PARLIAMENT CELL

5, SHAM NATH MARG, DELHI.

No. F.!11/88/DC/PC/VS/312 Dated: 4/9/2012

Dy. Secretary (Question Cell).

Vidhan Sabha Secretariat,

Old Sectt. Delhi-110054.

Sub.: Vidhan Sabha Starred Question No. 57 due for 06.09.2012

regarding details of Sub-Registrar office in Delhi.

Sir,

Please find enclosed herewith para-wise reply of Vidhan Sabha Un-

Starred Question No. 57 due for 06/09/2012 on the above-cited subject for

necessary action at your end.

Yours faithfully,

Encl.: As above

(D.K. SAINI)

SUB DIVISIONAL MEGISTRATE-IV (HQ)

Copy for information & necessary action to:-

1. Director, Directorate of Information & Publication, Old Sectt.

Delhi-54.

(D.K. SAINI)

SUB DIVISIONAL MEGISTRATE-IV(HQ)
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ANNEXURE

Sub :Vidhan Sabha Unstarred Question Dy. No. 155.

Following action has been taken for improvement of power supply in

Tilak Nagar constituency:

* Replacement of old Service cables have been completed in 1 BIK

to 8 BIK Tilak Nagar, 11 BIK to 17 BIK Tilak Nagar, MBS Nagar

and A&B BIK Ganesh Nagar.

* O/H Bare conductor has been replaced with AB Conductor in all

Tilak Nagar area, KG-1 and KG-11 block Vikaspuri.

* Capacity of Transformer has been increased from 630 KVA to 990

KVA at B BIK Ganesh Nagar, 630 to 990 KVA at 70 BIK Ashok

Nagar, 630 to 990 KVA at Ashok Nagar main park, 400 KVA to

630 KVA at O BIK Mahabir Nagar & Mangla and in few location

work is under progress i.e. 630 KVA to 990 KVA at C BIK Vikaspuri,

400 KVA to 630 KVA at GG-1 Vikaspuri, 400 to 630 KVA at

Manav Vihar, 630 to 990 at Ashok Park.

* Additional Transformer has been installed at many location i.e. 400

KVA at Subji Mandi, 400 KVA at J Block Vikaspuri, 400 KVA at

H-3 Block Vikaspuri. In many location installation of additional

transformer is in progress i.e. 400 KVA at 21 BIK Tilak Nagar.





ANNEXURE-1

Sub: Vidhan Sabha Unstarred Question Dy. No.156.

Registration No. of Colony No. of Street Lights points installed from UD Fund

740 18

1515 Already Exist

887 Already Exist

1229 77

500 185

1229 137

ELD 115 30

1278 Kapasera 160

1132 Samalka 165

939 Samalka 20

1130 Rangpuri 187

515 132

605 90

321 19

1140 210

1130 187

1131 105

62 77
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GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF

DELHI GENERAL ADMINISTRATION DEPARTMENT

LEVEL-II, A-WING, DELHI SECRETARIAT, NEW DELHI

No. F.18/25/VSQ/2012/GAD/Admn./3170-71 Dated 03 Sep/2012

To

The Deputy Secretary (DLA)

Delhi Legislative Assembly,

Old Secretariat, Delhi-110054

Sub: Reply of Vidhan Sabha Unstarred Question no. 158 raised

by Sh. Srikrishan Tyagi due for reply on 06.09.2012.

Sir,

Please find enclosed herewith the 25 copies of reply of Vidhan Sabha

Un-Starred Question no. 158 raised by Sh. Srikrishan Tyagi for further

necessary action at your end.

Yours faithfully

(KRISHAN LAL)

DY. SECRETARY (GAD)



No.F.16/25/VSQ/2012/GAD/Admn./3170-71 Dated 03/Sep/2012

Copy to:

1. Director (DIP) Directorate of Information & Publicity, Old

Secretariat, Delhi-110054 along with the 70 copies of reply of VSQ

Un-Starred Question No. 158 raised by Sh. Srikrishan Tyagi.

(KRISHAN LAL)

DY. SECRETARY (GAD)



GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF

DELHI GENERAL ADMINISTRATION DEPARTMENT

LEVEL-II, A-WING, DELHI SECRETARIAT, NEW DELHI

No. F.18/25/VSQ/2012/GAD/Admn./3172-73 Dated 03 Sep/2012

To

The Deputy Secretary (DLA)

Delhi legislative Assembly,

Old Secretariat, Delhi-110054

Sub: Reply of Vidhan Sabha Unstarred Question no. 159 raised

by Sh. Srikrishan Tyagi due for reply on 06.09.2012.

Sir,

Please find enclosed herewith the 25 copies of reply of Vidhan Sabha

Un-Starred Question no. 159 raised by Sh. Srikrishan Tyagi for further

necessary action at your end.

Yours faithfully

(KRISHAN LAL)

DY. SECRETARY (GAD)

No.F.16/25/VSQ/2012/GAD/Admn./3172-73 Dated 03/Sep/2012

Copy to:-

1. Director (DIP) Directorate of Information & Publicity, Old

Secretariat, Delhi-110054 along with the 70 copies of reply of VSQ

Un-Starred Question No. 159 raised by Sh. Srikrishan Tyagi.

(KRISHAN LAL)

DY. SECRETARY (GAD)
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VACANT GRAM SABHA LAND IN

DISTRICT WEST MUNDKA VIDHAN SABHA

S.No. Name of Village Khasra No. (Area)

1. Hiran Kudna 565 (2-16), 136 (2-14) Total (5-10)

all in small chunks

2. Ranhola 15/20/3(0-11), 5/16/2(1-0), 48/19/4

(1-0) Total (2-11)

DIRECTOR (PANCHAYAT)















(SCP)

(feasibilty) 











S.No. Name of Drain Expenditure on Likey Expenditure to be

Cleaning /desiting incurred oncleaning /

during 2012-13 desilting during 2012-13

(Rs.in lacs) (Rs.in lacs)

1. Trunk Drain No.1 230.05 2.00

2. Trunk Drain No.2 2.00

3. KarawalNagar Drain 14.36

4. Escape Drain No.1 45.86

5. Bund Drain 21.45

6. Biharipur Drain 4.89

7. Relief Drain 1.41

8. Shahadara outfall Drain 27.00

9. Shahadara Link Drain 13.12

10. Ghazi pur Drain 6.00

11. Karari Suleman Nagar Drain 0.78

12. ASola Nallah 1.25

13. Drain No.6 2.20

14. Bawana Escape 13.83

15. Link DRain No.2 3.58

16. Burari Drain 7.25

17. Burari Creek 11.25

18. New Drain 12.00

19. Toe Drain 2.25



20. Najfgarh pond drain 1.68

21. Palam Drain 4.01 3.25

22. Nasir pur drain 5.50

23. Palam Link Drain 7.48 2.00

24. Pankha raod drain 2.98 3.00

25. Bijwasan drain 4.50

26. Najfgard drain 110.47

27. Bawana Drain 0.16

28 Ladpur Link Drain 2.48

29. Madanpur Drain 0.87

30. jat Khore drain 0.88

31. Jahangirpuri drain 7.02

32. Nangloi Drain 3.55

33. Choga drain 3.60

34. Naya Bans drain 2.95

35. Bankner Drain 4.66

36. Sannoth Drain 1.57

37. Tikri khurd link Drain 2.91

38. Rasul pur drain 0.49

39. Suplementary drain 21.31

40. Sultan pur drain 0.15

41. Mungeshpur drain 2.78

42. Nangloi drain 3.55

43. Kherakhurd Link drain 2.75

Total Expenditure 455.93 62.68



S.No. Name of Drain  Expenditure on clearing /

deselting during 2012-13 (Rs. in lacs)

1. Nala No.14 065

2. Nala No.12 054

3. Nala No. 12A 0.43

4. Civil Militry Nala 2.39

5. Delhi Gate Nala 0.30

Total Expenditure 4.31

CND
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Right of Way road

rehabilitate rehabilitate

rehabilitate

that cannot be implemented with retrospective effect

''The encroachment by slum



dwellers, jhuggi-jhopri cluster, hawkers, urban street vendors.''

Provision contained Sub-section (1): "not with standing any judgement,

decree or order of any court" 

right of way

alternative 

there is no provision as such.

"in accordance with the relevant policies approved by the Central

Government for clearance of the land required for a specific public project."

They were there on the road, they are there

on the road, they will remain on the road.

 any way

There is no project as such.

special provision

right of way

rehabilitate  They are the poorest of the poor.

Unfortunately They are not bothering about the interests

of the politician

affect



unfortunately  Ministery of Urban Development has gone in the

Supreme Court also  right of ways accommodate

retrospetive effect applicable

administrators Lt.

Governor is the Administrator. prevail

Administrator's order 

relief

cartmen

Risk Allowance,

























Hounable Speaker, Sir, I beg to lay the following papers on

the Table of the House from notification (i) and (ii) both in English and in

Hindi.

(i) Notification No. F. 12/2./2004/AR/9178-9341/C dated 08.8.2012

regarding appointment of Mrs. Yasmin Khan as Part-time Member

in PGC till she attains the age of 65 years i.e. upto 13.5.2012.

(ii) Notification No.F.12/2/2004/AR/9343-9506/C dated 08.8.2012

regarding appointment of Sh. Dinesh Gupta as Part-time Member

in PGC for a futher period of one year.

NCTD 



Hon'ble Speaker, Sir, I beg to lay the following papers on

the Table of the House both in English and in Hindi.

(1) Notification No.F.3(3)/Fin(Rev-1) 23012-13/DSIII/452 dated

16.6.2012 regarding Central Sales Tax Delhi (Amendment) Rules,

2012

(2) Notification No. F10(4)/Fin(Rev-1) 2012/DSIII/453 dated 16.6.2012

regarding Delhi Excise (Third Amendment) Rules, 2012.

(3) Notification No.F.3(6)/Fin(Rev-1)2012-13/SSF/92 dated 16.6.2012

regarding commencement of date in r/o Delhi Value Added Tax

(Second Amendment) Act, 2012 & Notification No.F.14(6)/LA-2012/

Cons2law/61 dated 15.6.2012 regarding Delhi Value Added Tax

(Second Amendment) Act, 2012.



(4) Notification No.F.14(4)/LA-2012/Cons2law/71 dated 15.6.2012

regarding Delhi Value Added Tax (Third Amendment) Act, 2012 &

Notification No.F.(7)/Fin (Rev-1) 2012-13/SSF/93 dated 16.6.2012

regarding commencement of date in r/o Delhi Value Added Tax

(Third Amendment) Act, 2012

(5) Notification No.F.3(4)/Fin(Rev-1)20120-13/DSIII/461-462 dated

21.6.2012 regarding amendments in the schedules append to the

Delhi Value Added Tax, 2004

(6) Notification No.F.10(9)/Fin(Rev-1)2012-13DSIII/490 dated 2.7.2012

regarding appointment of office for implementation of Right of

Citizen to Time Bound Delivery of Services Act, 2011 in r/o Excise

deptt.

(7) Notification No.F.10(1)/Fin(Rev-1) 2012-13DSIII/498 dated

04.7.2012 regarding Delhi Excise (Fourth Amendment) Rules, 2012

(8) Notification No.F.10(5)/Fin(Rev-1) 2012-13/DSIII/499 dated

04.7.2012 regarding Delhi Excise (Fifth Amendment Rules, 2012)

(9) Notification No.F12(4)/Fin(Rev-1) 2012-13/DSIII/531 dated

24.7.2012 regarding event titled 12th Asians Cinefan Film Festival

to be held from 27.7.2012 to 05.8.2012 at Siri Fort Cultural Complex

and the Kila Seven style mile Opposite Qutab Minar 23012 for

exception from the liability to pay Entertainment Tax.

(10) Notification No.F.12(1)/Fin(Rev-1) 2012-13/DSIII/545 dated

01.8.2012 regarding commencement of Delhi Tax on Luxuries

Amendment Act, 2012 from 9th August, 2012

(11) Notification No.F.12(3) Fin(Rev-1) 2012-13/DSIII/546 dated

01.8.2012 regarding rate of Tax to be levied on the turnover in

respect of luxuries

(12) Notification No.F.12(2)/Fin(Rev-1)2012-13/DSIII/551 dated

03.8.2012 regarding amendment in the Delhi Tax on Luxuries, Rules,

1966.



Chief Minister :Sir, I, hereby, beg to move that the Delhi Entertainment

& Bettting Tax (Amendment) Bill, 2012 (Bill No.13 of 2012) introduced

on 5th September, 2012 be taken into consideration.



Chief Minister: Sir, under the existing provisions of the Delhi

Entertainment & Betting Tax Act, 1996, the amount sponsorship is taxable

and is taxed as per prevalent rate of Entertainment Tax i.e. 15% However,

few instances have come to notice where people have interpreted the existing

provision of the Act in such a manner that tax may be avoided. In once or

two cases, they have also filed cases in court against the Department.

The proposed amendment in Clause M of Section 2 of the Delhi

Entertainment & Betting Tax Act, 1996 has been proposed to remove

possibilities of unwarranted litigating on the one hand and securing the

source of taxation viz. sponsorship amount on the other. The instant proposal

does not intend any fresh imposition of tax but only to clarify the existing

provisions of the Act in such a manner that the same cannot interpreted to

avoid Entertainment Tax to the disadvantage of the State and the Department.

This amendment is clarificatory in nature only and aims to rule to

misinterpretation of the relevant sections of Delhi Entertainment & Betting

Tax Act, 1996 and has been proposed in pursuance of legal opinion tendered

by Government Counsel to remove difficulty in implementation.



Chief Minister: Sir, I move that the Entertainment and Betting Tax

(Amendment) Bill, 2012 may be passed.



Health Minister: Honourable Speaker Sir, I seek the permission of

this August House to introduce the Delhi Technological University

(Amendment) Bill, 2012

Honourable Speaker Sir, i introduc the Bill in House and

also mvoe that the Delhi Technological University (Amendment) Bill, 2012

be taken into consideration.

Health Minister: Honourable Speaker Sir, the Delhi, College of

Engineering was reconstituted the Delhi Technological University by a



Legislative Assembly of NCT of Delhi vide Act 6 of 2009 and incorporated

it as a non-affiliating, teaching and research university. The DTUF gives

immense autonomy to the institutions and the role of the Government is

minimal. Wherever the Delhi University Act and the Guru Gobind Singh

Indraprastha University Act and Indira Gandhi Delhi Techological University

for Women Act have provisions for due representations of elected and

nominated numbers in the authorities of the universities and provides

numerous safeguards to check against arbitrary powers, the DTU Act is

totally silent on these matters and under such circumstances, all the powers

have been concentrated at the level of the Vice Chancellor without making

him accountable to an extensively represented authorities of the University.

The Vice Chancellor has been appointed as chairman of not only the

Academic Council but also of the Finance Committee and the Planning

Board.

There have been demands from the students bodies and the Teachers

to make the Governing Body of the DTU more rational and check on the

powers of the single individual. Therefore, a need has been felt to make

some amendments in the Delhi Technological University Act, 2009 which

are in line with the recommendations of the Narayan Murthy Committee

and best practice is being followed by the premier institutes and the

universities. The proposed amendments are likely to go a long way in

accomplishment of the objectives of reconstituted Delhi College of

Engineering and help a more democratic, transparent and participative

operation of the institution.





Health Minister: Honourable Speaker Sir, I move that the Delhi

Technological University (Amendment) Bill, 2012 be passed.
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